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On August 18th, Mrs, Alva has alleged
in the Rajya Sabha that Tank spares
worth Rs, 7 crores has been disposed of
for Rs. 70 lakhs,

MR TATWE ¥ o1 @ g

CHAITRA 2, 1906 (SAKA)

Strick by Port& 350
Dock Workers (Dis,)

¥ gevatn 7 fear g gEwr @3-
TN §HAT AR |

anit S ¥ A ¥ A wgw R
fr wa ofmare, freqz @@ m
F gar a1 xgH anl & Eme
gaT 99 gHT AT S ¥ §8 wiw-
Fraf gt g § e FB TR
iy 4t | dfea wa fafesar & o
) I & Qua AN fwwe
freery & ¥ A QA & & swar
qrgar § v ¥ gz A......

wanfs sgwm ;. WO,
frmT gag W AT Wgd §

@t Ao gmo At TH A1 W
5, 7 fae e fgd |

awafe wgea ;- at f5 A &
qfedn
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DISCUSSION ON INDEFINITE
STRIKE BY PORT AND DOCK
WORKERS AT MAJOR PORTS
FROM MID-NIGHT OF
15TH/16TH MARCH
1984

MR. CHAIRMAN : So, we take up
item No, 9, Discussion under Rule 193.
Prof. Ajit Kumar Mehta to raise a
discussion.
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PROF. N. G. RANGA (Guntur) :
Why do they go on strike because of all
this national loss t.

PROF. AJIT KUMAR MEHTA : 1
told you the reason. The onus of
strike is on the Government. That is
what 1 told you. Probably, you did not
hear the beginning part of my speech.
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SHRI M.M. LAWRENCE (Idukki) :
Mr. Chairman , Sir, the strike by Port
and Dock Workers in reality is the crea-
tion of the Government, If the Govern-
ment had taken proper steps to settle
the issues, agree with the demands raised
by the Port Federation Represcatatives
cent per cent, this strike in all the 10
major poms of our country would not
have taken place. Some people are
alleging that in haste, they went on
strike, It is a falschood. In Seplember
1983, the Port Federation jointly sub-
mitted 8 Memorandum of demands to
the Port Authorities as well as' the
Government, So many discussions had
taken place between the two partics but
nothing fruitful came out of that, Sub-
sequently, “the officials of the Ministry
intervened and so many rounds of talks
had taken place. But all of them did
not bear fruit. Then our hon. Minister,
Shri Vijaya Bhaskara Reddy, intervened.
In his presence also four rounds of talks
took place. That also failed.

.

Sir, there is a ‘background for the
demands put forward by the Workers
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working in the Ports and Doch in our
country, In 1975, ‘the Government of
India set up & Wage: ‘Revision -Committce
to examine and report a uniform wage
structure for all major ports in India
under the Chairmanship of Justice Lokar,
That Committee submitted a report in
March 1977i, On the basis of that re-
port, an agreement was signed between
the Federation of Port and Docks
workers and thé Government of India on
14th July, 1977, With this sgreement
a measure of uniformity in the wages
and allowances of port and dock workers
of India was achieved. The wage revi-
sion Committee had proposed three
rates of DA, from Rs, 130 to Rs. 2/-
per point of cost of living consumer price
index based on 1960. It was stipulated
in that agreement that the rate of DA
would be reconsidered when the cost of
price index rose to above 363. But the
Government of India did not honour
this commitment, This was the begin-
ning of sliding down of the wage level
of the port and dock workers, Till
then the Government was blatantly ig-
noring the agreement with the workers,
The Government manocuvred “and the
agreement got extended to six years in-
stead of the earlier five years, When
that agreement was sigaed initially, the
port and dock - workers were ahead of
the other public sector undertakings in
the matter of wages and other benefits,
However, due to the extention of the
agreement to six years, and by denying
the revision of D A, rate, effected in
eroding the legitimate income , dye
to them, o

The port and dock workers Federa-
tion demanded Rs. 1000 as basic pay,
basing on the all India consumer price
index of 500, 1963, and DA to provide
for full neutralisation of rise in the cost of
living with a minimum of Rs, 2/- per point
plus house rent allowance, city com-
pensatory allowance and other fringe
benefits. But the Government was. pre-
paredtormeuto an overall enhance-
ment of only 10%. Subsequently, the
discussions went on with the Ministry
in the presence of the hon. Minister and
it was raised to about 13%, as the hon,
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Member has pointed out a littie
while ago,

In the year 1982 and 1983, so many
scttlements were made in other public
sector underiakings. The four Federa-
tions demanded that the basic pay, D.A.,
the house rent allowance, and the CCA
should be raised to be at par with
other public sector undertakings. What
is wrong in asking for such a rise 7 Ac-
toally, the four Federations bave come
down from their original demand As
already pointed out, their original
demand was for minimum basic pay of
Rs. 1000/-. From there the four Fede-
rations have come down to a stage to be
at par with the other public sector under-
takings, In fact, the Government of
India have cotered into an agreemoat
with respect to the public sector under-
takings and they are already implement-
ing it. Why is Government playing a
dualrole? It can be given in other
public sector undertakings, but in the case
of port and dock workers, it cannot be
given, This is double standard.

An hon. lady Member was explaining
bere that there were differences between
the working methods, circumstances and
all that. What is the difference between
the food taken by steel workers,
coal workers and that taken by
the port and dock workers? What
is the difference between the cloth worn
by the steel workers, coal workers and
other public sector workers and that
worn by the port and dock workers ?
What is the difference in the expenditure
on medical treatment, house rent paid
and the difficulties experienced in the
cries 7 1 cannot understand, They are
taking the same food, wearing the same
cloth, facing the same living conditions
and living standards, The rise in prices
expericnced Py all the workers in all the
public sector undertakings is the same,
So, to say that circumstances are diffe-
rent in different sectors, is not tenabie,

In the stecl industry, an increment of
Rs, 91/- in the basic pay bas been an-
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nounced, plus two increments. Likewise,
stecl workers working in port cities are
goiting HRA at the rate of 30% in
Bombay, 25% in Calcutta and Madrus,
and 15% or so in owher ports, Why is
it being denied to the port and dock
workers ?  The same rent is being paid
by the port and cdock workers. The
same cost of living hike is being fuced
by port and dock workers, working in
Calcutta, Bombay and Cochin as the
workers working in  the steel
industry, Why is the Governmeit reluc-
tant in allowing these facilities ?

The argument put forwnr'd by the
Minister is that the' gap is very big,
when we compare other public sector
workers, and port and dock workers.
It is true ; but whose creation isit? 1
have already explained that it was creat-
ed deliberately by Government, and not,
by God but by the omnipotent God
who is ruling this country.

SHRI BIJU PATNAIK (Kendrapara) :
Goddess,

SHRI MMM, LAWRENCE : 1 am
prepared to make that correction.

MR. CHAIRMAN : [ would like to
recommend something to the hon, Mem-
bers, so 1hat everybedy gets an equitable
share of the time. Please stick to the
silent points.  If possibie, spend less time
on frills. This applics to all,

SHRI M.M. LAWRENCE: I am
working in that field, 1 am also one of
their leaders.

SHRI CHITTTA BASU (Barasat) : It
should apply to the Minister,

SHRI BIJU PATNAIK : He would
be happy not to say anything at all.

SHRI SOMNATH <CHATTERIJEE
(Jadavpur) : He wants lesser time. More
than 1,07,409, workers arc engaged in
the port trusts of 10 major ports and
30,808 workers are working under 7
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dock labour boards, Why is the
government reluctant to put them under
port trusts directly 7 Why are they
trying these workers for the mercy of
Stevedores 7 In the Dock Labour
Boards, the Stevedores aro managing
every thing even though there is a board
for name sake Their cudgels are in
their hands, They are squeezing the
workers. Likewise, more than 1500,000
workers are working directly under the
ports, but they are not under the port
trust nor under the Dock Labour
, Boards; they are under commission
agents, forwarding agents, clearind* agents
. and other contractors, They are working
continuously for years together. Why
are they not made permanent ? Govern-
ment is always saying that they are for
down trodden people and they want to
improve their conditions. Who is
holding their hands to make them per-
manent ? I know it very well that only
Stevedores and private exploiters are
squeezing the workers who are shedding
their blood and working very hard for
this nation. But who is benefited by
that ? The people who are benefited by
that is the private owners of the com-
pany Why is the government reluctant
" in enhancing port charges as recommend-
ed by the Major Ports Commission. The
Commission recommended to enhance
it by 3 per cent instead of the present 1
per cent, The share of Indian bottom
ships are only 28 per cent. of the total
traffic. The rest of the ships are owned
by foreign shipping companies, The low
port charges benefit only the foreign
ship owners. Why does the government
follow this policy 7 Why are they not
prepared to correct this policy ? If they
do it, they can increase the earning of the
ports. Even otherwise by the present
low port charges, the hon. member, whn
had spoken first, has pointed out that
big profit is made by these people ;
nevertheless the government is not pre-
pared to increase the wages or the DA
or the HRA or the CCA and other fringe
benefits of the Port and Dock workers,

Likewise, bonus is being denmied to
port and dock workers ; they are being
paid only 833 per cent ex-gratia ina
sphere where ‘big profit is being made.
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They bave demanded 20 per cent of

bonus,  Legitimately, they have got the
right to get that bonus ; it has lo be paid
to them.

During emergency, even this ex-
gratia payment was not given ; only 4
per cent was given taking the advantage
of emergency. Willingly, government is
not prepared to help the workers in order
to ameliorate their conditions, Only
through organised pressure, they can
achieve this. The hon. lady member
and so many other members have siid
about the national spirit and all that.
She said, that the national and interna-
tional sitvation is very bad. It is true ;
it is very grave. It is the concern of
all of us, not-only inside the House, but
outside the House also, Sir and it is the
prime concern of the working gclass of
India, Why ? It is they who are pro-
ducing for the nation; for the whole
people. Who told the hon, Member that
they are not concerned about the national
interest 7 She was saying that,

AN HON, MEMBER :

She is not
here now. :

SHRI M.M. LAWRENCE : He repre-
sentatives arc here, She was preaching
us discipline. She was very much worried*
about indiscipline. The Port and Dak
workers have shown in this strike that
they are a most disciplined class in this
country, they have organised discipline,
they have shown it, for their livelihond
and not for making bant balances, from
sugar busioess.

SHRI SOMNATH CHATTERJEE :

_Not for fighting a Rajya Sabha seat ?

SHRI M. RAM GOPAL REDDY
(Nizamabad) : Sir, can I transfer my
balance to Mr, Chatterjco, because he
is a poor man, a communist ?

SHRI SOMNATH CHATERJEE :
Agreed ; agreed.
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SHRI M.M. LAWRENCE : By this
strike the workers have shown their dis-
cipline and the reasonableness of the
demands raised by them. Even though,
formally the Government has declared
the strike as illegal, as per the Industrial
Disputes Act, they say that the strike is
virtually illegal.

Sir, very hurriedly, after the failure of
the Conference held by the Shipping and
Transport Minister our Labour Minister
entered the field. He was in Ahmedabad
at that time. From there he sent a
message to all the Federation leaders not
to leave Delhi, asking them to stay for
one more day, rather, three hours more,
They stayed. ' we discussed, but there
was no new proposal, Thus for wifat
the Labour Minister intervened in a
hurry ? Only for the purpose of show-
ing—as a procedure—that the Labour
Minister also had intervened. And, be
asked them for onpe week's time, to
postpone the strike by a week. Those
were the tactics to weaken the workers’
strength, to defeat the workers, and their
fighting strength, to pit one, section of
workers against another.  All the-Jeaders
including INTUC led by Congres(l)
were not prepared to heed to that re-
quest, Why ? Because they were also
representing the workers, They were
also in:erested in ameliorating the condi-
tions of the workers who have showed
their confidence in their leadership. They
have all withstood it firmly till today.
Now, it is for the Government to come
forward with an open beart for the talks
with the representatives of the federations,
with a liberal mentality, so that the
issues can be settled and the loues can
be avoided.

Now, there is a threat hanging on the
bead of the workers, The Navy will be
msed. More Police Force, more batta-
-lions of CRP etc., have been seat to
all the:Ports. I kmow that, In Cochin.
I am told, that two battalions of CRP
have already reached there by yemrduy
nod that the Navy conducted a Route
March in the Port area there, The hon,
lady Member was much pained about
the difficulty being created due to this
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strike in getting the essential commodi-
ties and all that, She was very much
pained about the rise in prices, But
may I ask by increasing the price of coal
just before the Budget Session, what
¢ffect it has made in the price struciure
of the country or on essential commo.
dities ? Is the Government interested
in bringing down prices of essential com-
modities ? The Government is primarily
responsible for the increase in the prices
of all the essential commodities. My
humble request is not to use the Navy.
Chaigmsn Sir, I konow that your role
during Indo-Pak war was glorious, Sir,
Through you 1 request the Goverament
not to use the Army Against the workers,
We arcin a very serious condition both
pationally and intcrnatiopally. It is a
time when our defence forces and va-
rious sections of people have to be
very cordial and united to safeguard
our independence, In such a time if this
Government is going to use the defence
forces or the Naval Wing against the
workers, it will be deterimental to the
interest of the country, So, with all
seriousness | warn this Government not
to play with fire. The workers of this
country are very much interested in
getting the cssential commoditics tp va-
rious parts of the country and to all sec-
tions of aur people, By ‘using threats
and by using Navy and Army, do you
think you can cow down the strength of
the workers ? The workers are fully
confident that they are fighting for their
livelihood, That is why INTUC has also
joined the strike.

I once again request the Minister to
call the pepresentatives of the Federa-
tions and start discussion immediately
and propare .er get ready to sapction
increments, DA, HRA, CCA at par with
those of otber public ssctor undertakings’
workers, '

‘With -these words I conclude my
speech.

SHRI SONTOSH MOHAN DEY
(Silchar) : Sir, I bave heéard spédihes
of the Members of the Opposition and
I think while giving their speeches they
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have very rightly and correctly tried to
focus the feelings of the working classe:
numbering about 138 lakhs and the
demands which have been raised by them
and idiscussed ‘at various levels, the
agreement which was signed and lapsed
in December 1983 and to review that
agrecment or to have a fresh agreement
there were negotiations from August
1983.  The amounts involved in the
offer that has been made by the Govern-
ment at the intervention of the Ministers
and the demands which have been raised
by the four unions—two breakaway
umions are of course there — in ten docks,
are Rs, 32 crores and Rs. 69 crores.
When these labour leaders ask what do
1 know about the labour demands and
other things, to a certain extent I will
agree. I will agree to the extent that
they know very well about their de-
mands. At the same time I also know
that our Government, our Ministers and
the officials also know to what extent
they can give. So, I will not go very
much into the legitimacy of the demands
and the concessions which have been
given by the Government or the
commitments which have ‘been made
to the Government. 1 would like to
see this problem from the angle of
a coommon man who is affected by this
strike. When Mr, Lawrence says that
he is also equally comscious about the
general public, [ do not disbelieve bim.
but I think now the situation has come
when the Opposition is also saying that
Navy should not be deployed there to
work as an alternative to these working
people. At the same time, the Govern-
ment is asking these unions to come to
the negotiating table., There should be
a meeting ground considering the situation
created all over the country because the
port workers are working at places: which
are the receiving points of certain essen-
tial commodities and also the distributing
points from one place of the country to
to the other place, 1 do not believe that
any demand of the workers will be neg-
lected by the Government, True. The
Government will try to give what they
feel reasonable and the unions will de-
miand what they think is rersonable but
2 give.and take attitude should be follow-
cd''both by the Government and by
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the unions, coasidering - the ... situation
which is prevailing in the country becausc
of the world phenomenon of inflation.
In our country, as many Opposition
Members and our Members ha'e said in

* their speeches, more than 80 per cent

people live in the rural arcas True,
The price level could not be checked to
the extent it is desirable. Are we going
to worsen the situation further 7 Who
isat fault ? I do not say whether the
unions are at fault or the Governmet
is at fault, It is a time when both the
Government and the workers shoud
sit togethet and discuss and decide this
problem so that we can show to the
whole nation that the unions as well as
the Government are really thinking for
the psople. I am not a trade union
fader. 1 do oot know what are the
norms. Government has declared this
strike is illegal, Some Members have
said that the daily loss is Rs 80 crores.
1 do not know how far it is correct
Even if you say that you want to bargain
with the Government by creating a loss
daily, 1 do not think that is the attitude
of Mr Indrajit Gupta and others.
Definitely not, Those who are talking of
a daily loss of Rs, 8 crores, [ think, are
also not projecting the correct cause of
the Unions. 1 am suré the union leaders
are not thinking on these lines.

The main question is whether in totality
the Port Trust Authority can concede
the demand of the dock workers, Why
should we consider it in relation to the
coal or steel industry ? We have to
consider it in isolation How can we
consider all of them at the same level ?
Then, it is said that the Bombay dock
is making a profit while others are not.
Are we to go on that basis to come to
a settlement 7 No, that ‘is  not de-
sirable. .

17.11 hrs,

(MR. DEPUTY-SPEAKER in the Chair)

{ think both the unions and the
Government have to come to an under-
standing so that these demands may not
create a situation where the dock industry
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itsolf Bocome a sick one. As a Member
of Parliament coming from the eastern
region, 1 would request the Union leaders
as well as the Government to consider
all these aspects and come 10 .an amic-
able settlement, It is said that some
antj-social elements, with the blessings
of some political leaders, are trying to
take advantage of this strike, which is
not desirable. It should be avoided.

The Mimister in his reply should make
it abundantly clear that the Government
is willing to settle the matter at the
negotiating table. Al the same Llime, I
would appeal to the union leaders and
those persons who are focussing the views
of the unions to accept this at least under
protest. If the Government agrees to
50 psrceat of th:ir d:mnands, let them
accept it under protest at least for the
next three moaths...({are:ruptions) | am
making this suggestions as a layman.
Afier two or three months they can again
pegotiate. There should be a settlement,
which should be between Rs. 60 crores
and Rs. 32 crores. If you do that, then
it can be said that both the Government
and the unions are thinking of the people.
This is my simple appeal. It should not
be taken as a prestige issue either by the
Government or by the union, I find
from the records that the demands relate
10 wage revision, house rent allowance,
dearness allowance, city compensatory
allowance etc.

Nobody disputes the right of labour
to make their demand, be it in agriculture
or industry. They have to play their role,
Both our Prime-Minister and our Govern-

ment have accepted it on the floor of

the House and outside many a time. But
championing the cause of labour is
not the monopoly of the opposition
parties,

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Your Party
people are also with us, No monopoly.
This it a joint endeavour.

SHRI SONTOSH MOHAN DEV :
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There yon can see evon the INTUC is
known to be aligned. We have not told
the INTUC that for the reasons which
they think are reasonable, they should not
fight, This should be the attitude. If you
in the interest of the country work hand
in glove with all the parties, we can solve
this problem. Wilh the same attitude
wo should sit with the Hon. Minister and
work with him (0 arrive at a settlement.
He is a very reasonable man. I am
bappy to see today the way they were
speaking. I think what papers have
written is not correct. [ had the occasion
to hear for five to ten’ minutes Shri
Indrajit Gupta and also the Hon.
Minister, Shri Vijaya Bhashara Reddy. I
am confilent when leaders like Shri
Indrajit Gupta on that side and the
Minister, Shri Vij.ya Bhaskara Reddy on
this side get tojsther, there will be a
meoting ground.

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, he forgets that with Shri
Indrajit Qupta on one side and Shri
Vijaya Bhaskara Redly on the other
side, there is supreme leader on the
head,

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI K. VUAYA
BHASKARA REDDY) : Ask Shri Law-
rence,

SHRI SATYASADHAN CHAKRA-
BORTY : You cannot do anything. Prime
Minister has to say something.

SHRI SONTOSH MOHAN DEV :
You give up that phobia,

SHRI BJU PATNAIK (Kendrapara) :

" Sir, Shri Santosh Mohan Dev was talking

about the good quality of the Hom
Minister. Therefore, I would like to
ask the Hon. Minister a couple of
questions,

The total income of the ports all put
together for handling the cargo is roughly
Rs, 21,000 crores, if I am not wrong.
The total wage Bill of the workers comes
to just ome per cent. I puta question
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to the Hon. Minister and to the Govern-
ment and to Shri Pranab Mukherjee and
of course, to the Prime Minister : is it
too much to increase it from one per cent
to one'point three per cent 7 The total
wage bill of the workers is today only
one per cent of the total cargo that is
boing handled at the Indian ports taken
together, Tt stands to reason and I am
sure there is greater capacity for it
whether it is the wage bill or other
conveniences to be given to the workers,
which amount to two per cent .of the
total cargo that is being handled by the

ports.

Sir, [ don't understand why Shri Law-
rence and other fricnds were saying that
you must pay like other public sector
undertakings. Why ? You have your
own right. You have got your own
financing, So you_ must -get above the
public sector undertakings, 1 cannot
understand why they are paying below the
public sector takings. I don't understand
this logic. If 1 were negotiating with Shri
Vijaya Bhaskara Reddy, 1 would have
been talking in different terms saying ‘“this
is my right. I am handling Rs, 21,000
crores. You give the necessary support
as Government and I will raise it to
Rs. 25,000 crores, Even that 0.3 per
cent will be absorved in this  You give
me the facilities. You know the condi-
tions in which I am living. You know
all the harbour conditions in which I live
as a worker. Because of all these condi-
tions 1 cannot put my best. Make it
convenient for me. Give me all the
facilities as an honoured citizen of the
country can get for me, for my children,
for my housing and other things, In
such a case I will raise your port intake
from Rs. 21,000 crores to Rs, 25,000
crores or even Rs, 30,000 crores ; and I
will go on like in other countries which
are doing much better than we are
doing.”

Sir, 1 .don't understand what is this
Rs. 67,000 crores or Rs 65,000 crores,
For the coal workers, as a Minister, 1
arranged to raise their total wages by
Rs, 90 crores, What is the difficultyy?
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I don't understand all these things.
Rs. 60 crores or Rs, 65 crores is not
important, I had raised the wages in the
case of steel workers, What is the
difficulty as long as production ratio
remains, the productivity ratio remains ?
Therefore, as a Government, I would like
you to help the workers. For greater
productivity, give them the benefits and
then demand productivity, Then only
nation progresses and then only the
nation’s output increases, It cannot be
by starving them, by reducing them, by
holding them to ransom, but demanding
of them better performance, That should
be the spirit of the time, That should be
the spirit of any progressive Govern-
ment.

Now I come to these pert workers. 1
have to narrate a very pathetic thing that
happened in one of the major ports in
this country i Paradeep in Orissa,
Only a few d back, as soon as the
port strike was declared, all the dadas in
the port who take charge of the casual
labour started fight amengst themselves.
The result was that some policemen got
killed in the melee. What happened
after that ? The carnage that the C.R.P.
i.e, the Central Police undertook in that
port area, was totally ghastly, I have
been in contact with the Orissa Govern~
ment people, Governor, Secretaries and so
on telephone, The report is, only seven
people have been killed. But the eye-
witnesses there say that more than 200
people, specially women and children,
have been either burat or they have
drowned themselves in the creeks. It was
worse than ' the cyclone that once caused
terrible havoc in that area, The tidal
wave went very high at mid-night and
ncarly 10,000 people got killed. The
police went round the places with
‘mashal’ and put the torch om
thatched house in the area, REvery -
ched house of the poor people was burnt.
The Prime Minister only two days back
showed great feclings about adivasies—
saying that their culture is no less than
that of ours, eotc, etc. I would like to
put it to her, she is not here, most of
these people, 999, engaged in this are
adivasies. They are women and children
who were affected. The women carry
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their children on their back and go to
work. The work is handled by thsse port
workers, stevedores on contract. The
point raised is, how long will this contract
labour go on? You have the dock
labour., Then you have contract labour,
Why 7 Let us review the whole thing.
You are the Government., You are
supposed to be progressive Government,
Government that works, etc, etc, For
God's sake, let us review the whole thing
together, the whole apparatus, Can't we
improve on it? Can't we stop the
marauders who go on sucking the ordinary
poor people 7 You have your own State
Government, your on party. You should
take it up yourself—that ncarly Rs. 7 to 8
crores tax properties of people havey been
gutted. They must be compensated so
that they can live because they are the
workers of the port, The people who
have been killed or who have dicd, their
kith and kin must be compensated for
that. I am told that the Chief Minister
announced ‘Rs. 10,000 for every one
kifled. Every one means police mcn, three
or four policemen. These police men
have been killed because C,R.P. went on
carnage. | say, it is the responsibility of
the Government, especially the Govern-
ment of India, It is because the C.R.P.
is the Government of India’s and because
they went into carnage, the compensation
to the ordinary poor people especially
Adivasi people must be paid by the
Government of India. I put it this way.
More than that, I would request the hon,
Minister that since it is his establishment
be should demand the Chief Minister to
cnsure that a sittiog High Court judge
of Orissa is ‘gppointed to conduct a
judicial enquiry. 1 hope that the Minister
is already sitting on the pegotiating table
«with the workers of the dock and major
unions and I only hope that your Rs, 20
or 30 crores different should not s'and in
your way. Go by a principle. Go by
what has bappened in stecl, what has
happened in coal and take a decision. |
am sure you will doit. If you cannot
persuade Pranab to shell-out a little
money, this would be a pretty bad thing
Docause Rs, 3 or 4 or 5§ or 10 crores
are lost ewry day, apart from anything
elee.
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I do not see what are the reasons for
the Government to stick out like Textile
strike at Bombay, Government just
sticks out. Let the people go ta hell.
Let the workers go to hell. This is
hardly the attitude of the Government.
We are all parfners, workers, government
and administration. The whole thing is
the game together. The npation lives
together. It is not just brow-beating one
another,
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That is all I would request. with folded
hands. I hope he will sit down and do
the needfut. Let the Ports and Harbours
work. Regarding the carnage that has
taken place in Paradeep Port which I had
the misfortune to build when I was the
Chief Minister a sitting judge of the Orissa
High Court be put up to have a judicial
enquiry.

SHRI LAKSHMAN MALLICK
(Jagatsinghpur) : Sir, it is really very
unfortunate that the Port Union strike
took a different turn, In spite of the
appeal from the hon. Minister, the Port
Unions did not come forward to settle
the demands and did not respond to the
'appeal of the Minister. This is the third
time in the independence of India that the
port workers go on strike throughout the
country.

As you know, the strike has caused a
great loss in different port cities. The
strike took a different turn in Paradeep
as my hon. friend from the Opposition
just now mentioned about the pathetic
story of the Paradeep incident. There
has been a great discontent among the
Paradecp port workers. These is a dis-
content among the workers against the
Por. authorities. There are genuine
demands of the workers. And the Port
authorities wanted to equalise only certain
labouvts te mapage the port, Thou-
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sands of workers are working in
the Paradeep Port, Their demands
are genuine and thoy have decided
to continue the strike in a peaceful
manner, ‘But it is regrettable that the
Port authorities did not handle the
situation in & way it should have been
handled, About 2,500 families are home-
less and there was a vilent clash among
the police and the workers,

You know, the situation was such that
anti-social elements took an upper nand
in this strike. 1 would request the
Government to take immediate steps to
help the famijies which have suffered in
the strike. I would urge upon the
Minister of Shipping and Transport to
direct the Para(!ecp port authorities to
change their attitudes towards labour.
There are reports received by the Govern-
ment of India about the attitudes of port

trust authorities towards labour, This is ,

not the time to discuss which demands
of the port trust workers are genuine and
which are not genuine. This is the time
to settle the issue. I would request the
hon. Minister to settle the issue amicably
and persuadé the unions to come to
the negotiating table to sottle the dis-
pute.

I heard the Opposition "members who
spoke on this issue, They are finding
fault with the Government, But this is
not the time to find fault with the
Government, without realising the finan-
cial implications of the demands raised
by the port unions. I would request my
friends opposite to take the initiative with
the port unions and persuade them to
withdraw tbe strike. They should extend
their helping hand to the Goverament to
get over the sitaation created by the
strike,

An unfortunate incident happened on
the 19th March at the Paradip port. You
know the situation. There were Mo
compelling circumstances to recruit un-
listed labour when the listed labour was
there in surplus, What compelled the
port authorities to recruit unlisted labour?
When tho dtrike started on the 16th
March, it peaceful and there war normalcy
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at the Paradip port. This unfortunate
incident took place on the 19th. It is a
very sad thing, I hope the hon, Minister
will take neccssary steps to safequard the
intorests of the labourers and their
families who have been rendered help-
less and financial help extended to
them,

With these words, I conclude,

st TolT wqE (TYRAYR) A '
Ifrda & it avgw Al @ W@
Trex ¥ 8% arX § surer 4@ o
3 T A T A AgT B HAE
& feamr 3 wre @ e § ) @@
AT ¥ Wt g safe o &
FH FLQ &l &w I oAy &
A ATFW I qAPC AT A E 7
#7 ¥ qut ¥ Az At FQ ) wwlwg
s EfFgramit s1qz g Wiz
A AT § 1 o7 QA 7 fardy Y @
Mmfrmgl T v #, 59 aw
FIFL FFT TAT FTIHT TICE FIA A
T qrwar & | afET ) gATD qTETT wT
§9 afiT a1 War o At § g
21 g AT I@T Az &1 e
FIAT &, TNA & q9 gEwY gHaST 2
TEHT IMAT FET § | AfwA 1R Sa-
T AT 2 IT T AN E-T AT
¥l ag gwadl A et wiv guedt
Tadt § O gawar s af e &
FTAA 7 Y Al #Y A3 g9 &
&, offwet <ol ot 31w & S
TEA ARSI MY AT R AT F | I H
TE g1 | T AT At AW @
firar mar | For AT N2 awS &
g1 swt v al ¥ w@ e
qunils & §iv qEeATIE wE
g1 mit . amde g A
R YT g g R T fF oA
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[t vtz 7w ]

e & S wifw w3 arfe grew
frg § ITg AR T w7 9T Nfew
T TG 1 AR T W oAreH A e
ag wwE weeT AR sfer g
STAE 31 TR AT HT AT R AR T
¥ W gfw wfew ¢ fre o aroe
g ot & 1 age W A R o 2
wafs ARt @R soRNeT A gl
¥ frer wT ®TOF v @ ARy
fireh T AT 9T W g7 o gates
o, gafgz v ST G @ qE
oo w1y el & a gk d ) wmwr
gfrga it s fogar & w0 W H
miws gt & faw faee & @19 F9-
wr e A afmw ofrw gE g
s feg oy agog ova g fw
i ¥ Ifmw T
T w0 v § | A fawmr W ow ara
qrt § ) TN W AT 4R A
avar § Y ¢ fe swrdviwr fear ag,
frwgea %1 erTae fear I afe
qrA arelt THeE F a9 gw ¥ gEe
T fear ot a¥, AT ) os
ar fawr T, awa oAy ®7 awd
e & fag wEwl gwEge fear
araw | Aq e g fe g amad
®Y Qv XY gfe ¥ 7 dw oMY, OF
@ fag v ar &7 wer 7 w3 fem
T OWTY ) KW ARY AN AT AT
el ¥ TR wW fE gew afaw
F@T T A@AY § far IR O
wg, dygxag Par e v wod
TR A TTATA ¥ f oY v
w7 § Al ot arw 7Py §, It
WHT A
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@a fafredt & A v vl
¥ oY v wrwy v § ITF) 9 9y
¥t 2 feqr owfe a0 & svEn
mfeg A @ 4 alx 3 g
o9 B ETET & AU 22
Tz ¥ far AT OF T w1oaw
araET FTar WY A R F ogw fae
3 Fafe WI9HY 120 FOT F1 T
2 E, AW T AT g9 AT A H
feafar @ &1 o8 age aow @@
rgagema ¥ gw o@ey & fav
TR o § fr ofemw qaE
37 grryefaw ¥ o1 grafew dk 9T
FwaT fear @ § s #) i @ A9
Uw §7E & §AMT ¥ T & Ffew § am-
AEAT S A FIALT HTIHT & @ § I
¥ ¥ FT ATqW 7O FY °FA & fq0
Namwdar a1 @arfra s @ ?
31 fedat 1983 1 wiowr &Y IAET
AUNNAT AR P W@ AT | I Fhal
Y 9ZT AN IT A H1§ gIaHe §
Ja @ g AYaa 7 widy 1 wfeT w9
A zw 9IEz FgE §@ § T dzg
9T 9g9d &1 g FWET fEE @
fagar | og w9 AW fE d° wEA)
s ¥ &I fov wew fo und
aradia & fag AT fre wEd f& 20-
208 v &N Tw oATE § T4
TEE g arar g & JFAm a1 W w1
a2 1 o Tra ATA ggi WY AT
1o vy fear fe wrgw welnw
¥ ferwg fr a9 amdla & fan
u1¢ | Frfwe F wiw X dre qw@e @
W ¥ 51 ow arey arg AEY & o
dgarargw AAT ' ¥ fF g0 FOT ¥
frrrd A wgA Qwr &) Wk
fa¥ 10000 TEI I w1 FFA@
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grar ®ar, K gfrg ¥ daw
7t e g, ¥fea o W A Y
Yfeaa § wgge wwr § v ogwr
TFaE @R AfET wmey faen
rdy fom qr are wra ? w19 awd
qT @ AEY o1 wwa fF ST @ ag
Frar &3 fear § ) dar §3 w1 w9
® ff F¥ gfraw @ gz ¥ arfew
¥ formwr qoaa § fe sed gw o 3o
A AET Y |

Eham oft &ft 7€ fs =
WS ¥ i FRITFWQ § | q@rwen
qeaT § WifE 197) § TF AwS A
ey AT F A K qumw qfsas
gafem § dgar @ AR W
1984 ¥ IAWY FrAT IA¥ ATAL G TE
gi1afaw 3 g ak TF awd €
AT 325 %o § W fie 1w AT F £
550 Ge 3 I CEATH® &) AT &1 A
e WY gT wewr s T R
wfaafer ¥ wifgg

el a1T A A A4 7 Ao e
g M g W fgEea &
forg &, Qe B &YX AEY @) &
TR ZW AwE * fawrs a1 IR
gwaY ¥ wer $T &, qUT I FY
g, Y w9 ®Y HA QAT A AqTRO G0
' ¥%T WX 41§ I°F ¥ fgwrad &)
s A AN AR AwE {
AW 7 @ A A¥d AN & fgerw
T e g afw F Wk ww R
W Wt 39 FE qTEm Y § fgar
e At fede wt § ok ag S
TEFH I @ QN F o arg
92T %} oA, §& Far HW wrdw ar
O wEh ae ) arh e
R WA gl § o
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ITENT FT ATHAT qgT g AT
& rew gl F quR frey gay aiy
¢ &Y 1857 ¥t T1F g At & wa
Wi A, oY auEy fgegeandl &, gAey
0T 3 & fog @ ® frvare
fear 1 & aawwar § 1857 & w7 @
g & IUTGET W &Y ggwa @
aifgi ® WY 9@ SR fregae faar
a1 arFIEET YFEHT AAT FI SART
g1 & € | ffed qradie F wner i
S g § SaF 1857 ¥ gFES A WG
¥ ag fear fe oot @1 gEwa, s
& 7%, Ut B, WY, Yo
Qo &Yo, g AT #o HITo dYo
qo, TEH ATT qo& & AN ®1 &
mmxivﬂ%mﬁtﬁqﬁ;u’f
FT TATAT § 7g I¥ AT fF I W
A, 7% AR Iy A9z § fF A
T awg & 7% MW f g ¥
Fag °t ®iT 9 aww § gfaw w1 WIS
QT &I ¥ ? gEFr qage fEar
AT wnfgd ar |

73t ot @ & strg gnwt 9
ATy AT ow faw qvdT
frawar § e off aod qsq §
AT Y, AT S |EN § qwer 2y
&fe7 o gF 2faw R SST W araa
&0 @ 0% g9 9% a9« ag
THH AT FT 120 FAT To T &7
g ¥ R § 10 W ¥ A 69 ®AT
X H wrawr w1 qR@Er Ag g
wifgq. 5@ fie a2 § a@ @ ofeaw
gefeg & a%d ® a7 9] HAF
tawd & O g@ § O whaw
TEY ® FWE 69 FAT To IS
&y wifjy |
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SHRI BRAJAMOHAN MOHANTY
(Puri) : No doubt the anxicty about the
strike is there and everyope wants that
there should be a compromise and settle-
ment of all the issucs, of all the contro-
versial issues between the Union and the
Government said that normal work should
be restored in the ports.

Since the strike certain features, certain
silver lining features should not be lost
sight of. (1) Allthe important major
trade unions irrespective of their Party
affiliation and irrespective of their com-
mitment to idcology have joined together
to project the demands of the port and
dock workers. Not only that, they want
that some humane treatment should be
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given to the worken irrespective of their
Party affiliations. They are committed
to one charter of demands. That is
something one should be happy about.
It is a very good feature and that should
not be forgotten. Secondly, since the
strike started, not a single incident of
violence has been reported. The strike
is peaceful and even when the Paradip
incident took place, the demonstration by
the workers was going on peaceful and
police was just looking after that peaceful
demonstration on that side. So absolutely
the strike has nothing to do with the
violent incident that has taken place. That
third silver lining is that the Government
and the hon. Minister have a sympethetic
attitude and his mind is open for nego-
tiation and sctilement. If somebody feels
that out of Rs. 120 crores, given them
Rs, 60 or 70 crores and settel it, that is
not the approach, because it is only one
sector of the public sector enterprise and.
its impact on the total public sector
should not be forgotten. I think they are
sympathetic to the demands of the
workers. Who can deny the workens’
demands that they shall be treated equally
with the steel workers ? But all the same
we have to look into the other aspects of

_it, namely, most of the major ports are
‘running in the red. Bombay is eaming

profits and very high profits. But most
of them are the red. So far as
Pardip is concerned, since years it is
runningnin the red, That has to be taken
into consideration and the total impact
it will have on the entire public sector,
The whole difficulty is that we have not
been able to evolve a uniform wage
structure in all our public sector under-
takings. That is our problem, Even if
you take the LIC and the banking sector,
there is the difference. Then at the State
beadquarters between what a State
Government employee gets and what &
Central Government employees gots, there
is much difference as also in the case of
a teacher in a State Government school
and a teacher in the Central school.
That gencrates discontent, So far we
have not been able to introduce a uniform
wage structure. That is the problem,
However, 1 would urge upon the hon.
Minister—he has an open mind and a
sympatbetic attitude—that he should very
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seriously attempt for a negotiated settle-
ment, and the sooner it is done, the better
it will be, My submission would be that
perhaps an early attempt could be quite
beneficial to us,

Another aspect about the Paradip is
this There the tragedy of the situation
is that the management and a section of
tha trader unions wanted to racruit from
the unlisted worksrs and convert them as
listed wotkers. My submission would be
that ths rule of.law is applicable there,
As a matter of fact, I am the President of
the Paradip Port and Dock Workers'
Union and twice I tried to meet the
Chair.nan of the Port Trust Board but it
was not possble. You will be sur-
prised to know that a number of emplo-
yees have been dismissed and there is no
rule of law, I somebody abuses somnz-
one, he is dismissed from service, No
other major punishinent had been inflic-
ted. The unfortunate part of it is that
there is no Dock Labour Board there
which has to control the supply of dock
workers.« As a matter of fact, it is some
anti-soc'al elements that are creating
troubles and it is the management and the
section officers there who are cent per
cent responsible for this. So, my question
is+ Will the hon. Minister make an
enquiry—may be a department enquiry—
to know under which circumstancss the
unlisted workers were coaverted into the
listed workers 7  Is it time now ? Is it
the situation thzre ? 1 would like that
enquiry to be comprehensive enough. I
would submit that a number of workers
have been dismissed. 1 do not know
whether this is true or not, There are
allegations and, if all these allegations
are pioved, it will resuit in a large scale
distiissal of the workers, That is my
point, You imagine the difficulty of the
workers also running from Rourkela and
Paradecp to Delhi for filling appeals in
the High Court. The workers are haras-
sed like anything.

Therefore, I would urge upon the hon.
Minister that he should enquire into the
matter to find out the circumstances
under which this had been done,
The people there have lost all their hopes,
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There are workers in the Paradeep Port -
dock workers. They must be given some
compensation, The State Government
has also declared some compensation for
the workers. Not only that Even the
Chief Minis‘er visited the arca and he
had talked to the workers; He has
ascertained the facts from them. As Mr,
Patnaik said, he was instrumental for the
creation of Paradeep when he was the
Congress Chief Minister in Orissa, He
had the special blessings of Pandit
Jawaharlal Nehru. But, what has been
the result ? The Congress Party there
was routed out as there was a lot of
allegation of corruption there. In the
election held then our strength had been
reduced to thirty. Sir, 1 was a Member
of the Asse nbly then. My submission is
that let him not make it more serious in
this busy time, Some attempt should be
made to help them, Let him not make
an attempt to make it more difficult
while speaking, the Leader of the
Opposition has not uttered a single word
of sympathy for the police officers and
those who have sacrificed their lives in
maintaining peace there, There was not
a word of sympathy coming from him.
There was a tussle between a group of
workers, The police rushed there to
maintain peace, They were brutally
attacked and not a word of sympathy came
from them. The police deserves com-
pliments, that is, these who sacrificed their
lives for the case of peace and mainte-
nance of law and order, With theso
works, I thank you very much,

MR, DEPUTY - SPEAKER : Shri
R.L.P. Verma. Pleaso stick to the subjsct
because the Minister’s reply is very impor-
tant in this discussion, This I place
before you for your kind information,
The point here is that when the Minister
replies the Members are not present. [If
you want, we can ask Mr, Indrajit Gupta
to speak as the last speaker and then the
Ministec can reply. [ have no objection.
It is left to you, But, then, you will start
by saying that everybody was not given a
chance to speak.

SHRI INDRAJIT GUPTA (Basirhat):
I have sent a note to the Chairman asking
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[Shri Indrajit Gupta]

him to distribute the time oquitably from
the beginming. I know you will start
doing this,

MR. DEPUTY-SPEAKER : 1 am not
restricting the time.

SHRI INDRAJIT GUPTA : We are
also taking the trouble of sitting
bere,

' MR. DEPUTY-SPEAKER : I am not

restricting the time now. 1 say that
the Minister's reply is very impor-
tant,

SHRI INDRANT GUPTA : We do
not deny that,

SHRI K. VIDAYA BHASKARA
REDDY : It is in your bands,

SHRI INDRAJIT GUPTA : We will
here his reply,

ot Qeenar srarr wwi (Frean) -
TSR WG, qg N I TT ;W
TN FY U I FFAA TG G-
afrar & sy § gAI EMT awey
afr ¢ waeft g€ wgm Y AW go
a1 &Y g8 aweqd ogd § § gA
2ad gu FTRrd vl & w i
¥ o N amg o § afz S
QIO ¥ §WFAT ¥ NN QU
Wy & ama ¥ fr faae fear man
grar at arr qg afdfefa sm=r A
O Ao FgwEr o J9T W@
U ¥ 22 ¥ 25 shwww  wiwfeat ¥
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FoAml @ & gl ¥ @ed
A ¢ gud og afy wg Qgd Afa
quaTas ot farwa ff Swy afas) &
¥ qEalw ¥ wrAr dar v
sty qft S Y foed weEl ¥
WA R W4 gPami & wgewl ¥
T Y o o)X AN aga o A
m ogE ft ) Ay F WY RiT ¥R
IEE WA 69 FUTET W AV
¥ e arfew afi | WA gok So-
i % 22 ¥ 25 sfow aw ¥ fam
t—®rgEr Wit g Ium § A ag
a1 FagT § o fag it wgk SR

T @ € R M 25 & 30 9vEe

®Y @i ¥ § ag sgrar A€ @ WS
93 fau fear s AnaETa g 2w
¥ foad o qua 8, foma Y dTong
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SHRI INDRAJIT GUPTA (Basirhat):
Sir, 1 think this debate will have a posi-
tive effect, beneficial effect on the settle-
ment of this strike. Most of the Members,
almost all the Members who have spoken
here, have sympathised with the cause of
the workers, the demands of the wor-
kers, Nobody has said that the
workers are putting forward unjustified
demands.

Now, unfortunately, some issucs have
been brought in which have created some
amount of confusion. Even in the State-
ment of the Minister, 'which he had made
here, on the floor of the House and in the
other House, for example, I must clear
those one or two points,

First, it was stated here that the strike
was illegal. Though there were some
confusions in the press, we read that they
said that we had not declared it illegal,
but it becomes automatically illegal. It
becomes automatically illegal because
conciliation proceedings were pending and
therefore they went on strike and it was
illegal. 1 just want to correct the record
a bit. Under the Industrial Disputes
Act, notice has to be given of strike. It
has enjoined upon the employees of the
public utility concern to serve notice
before they go on strike, They have
served notice on 24th of February, This
was done by all the four Federations
including the Congress led INTUC Fede-
ration, It is the responmsibility of the
Unions that they have to serve due notice,
Under Section 22 of the Industrial
Disputes Act, once a notice of strike is
received, it is the responsibility of the
Government immediately to start conci-
liation proceedings, and the Act says that
the conciliation proceedings hsve to be
conducted by a conciliation officer, In
the present case, no conciliation officer
appeared on the scene for the simple
reason that tho negotiations were being
conducted at the highest level between the
Minister himself and the leaders of the
four Federations. The question of con.
ciliation officer coming along and holding
conciliation proceedings does not arise in
this case. It is not relevant because the
Degotiations were going on at the top
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.level. Now to say that conciliation was
pending, therefore, the strike is automati-
cally illegal, I do not know why they are
making so much out of it, except to try
to confuse the public that we have done
something illegal.

It is said m the statement of the
Minister that essential services like water
supply, fire fighting, hospitals, electricity
eic. have been exempted by the Federa-
tions from the purview of the strike. It
is quite correct; we always do that. We
have also exempted all defence cargo ;
Any vessels carrying  defecs cargo will be
handled in spite of the strike by us,
Passenger vessels will be handled ; Any
ships which are in distress will, of course,
be normally treated as they should be.
And whatever work has dope during the
last five-six days in respect of these
matters is being done free by the workers
without taking any wages, Don’t say that
our attitude is an irresponsible attitude.
It is not.

I only want to wish to add my voicc
to what the other hon, Members have
said for the use of the mavy. It is an
irony that only two hours back, we were
debating on the Demands of Grants for
the Defence Ministry and we were talking
of the role of Navy in repelling back the
external aggression, and here the Navy
is being used to break the strike of the
workers, This is very sad. 1 would tell
tbe Goverameat that this is Dpot the
proper way to deal with such matters
Such strikes have taken place in many
countries. This has not happened for the
first time. Many times nilways, dock
and port workers bave gone on strike,
longshore men in America have gone on
strikc 80 many times. These are demo-
cratic countries like ours with a parlia-
mentary Goverament; the army and mavy
have pever been brought in to break the
strike.  This should not be done; it will
bave unhealthy consequences. Many hon.
Members have already emphasised this
point, I do not wantto go into the
details of it. '

The question now is, how is jt that
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wage revision agreements running into
crores of rupees were successfully nego-
tiating in the other public sector under-
takings. Nowhere it was necessary for
the workers to go on strike, neither in
coal, nor in steel, petroleum, BHEL, or
any of the major public sector undertak-
ings, where new wage agreements were
signed in the course of last one and one
and a half years, How is it that only in
the case of port and dock workers,
things have come to such a pass whecre a
strike has taken place, and it is going to
complete one week We do not want
the strike to go on, we want a settlement.
If the Government wants to test the unity
or determination of the workers, well, I
think, one week is ample to demonstrate
them, and it is not necessary to prolohg
that. We have made it clear. The Four
Federatiuns have also raid that, You
have read that in the newspapers this
morning We are also waiting that there
should be resumption of negotiations and
the Minister should take initiative for
that,

In the other public sector undertakings,
1 do not know whether in those cascs
also, it was the respective Min:sters, the
Minister of En-rgy, or Steel and so on,
who reglly were responsible for negotiat-
mng the terms, But those A Ministers
appeared at the last moment, when
practically the whole agreement had becn
drafied and finalized. Then the Minister
appearcd and gave his blessings. Here,
we find that the Minister was actually
discussing the terms of the possible
agreement; and the whole thing broke
down, and the strike has taken
place,

1 would like to tell the Minister that
this is not the way to negotiate. You
tell me : *I am going to give you a piece
of cloth. You take the cloth and get
your shirt or your dhoti made out of it,
1 comnot give you a bigger piece of clath.
‘This is the total piece of cloth which I
can give you, You go and do what you
like with it, If you find that out of that,
the dhoti which you make will cone only
above your knees, or that the shirt that
you sew out of it will have onmly one
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sleeve; there is not enough cloth for
another sleeve, or there will be the froat,
but no back, I cannot help it I can
only give you this piece of cloth;
you go and do what you Iike with
jt.”

This is a peculiar way in which nego-
tiations took place in the ports and docks.
You said: “W: can give you Rs, 32
crores. You take this, and do what you
want,” What about all the specific
demands of the workers; and how they
are related to the people in the other
public sector undertakings ?

Somebody has said that there cannot
be uniformity in wages. I beg to differ
from him. In each industry at least,
we have been striving for so many years,
you know that, that there must be some
uniformity of wages. A crane-driver or a
winch-man in Calcutta or Bombay or
Madras or Paradip or Marmugao or
Kandla—is he doing the same kind of
work or not? There have been com-
mittees which have gone into the classi-
fication and categorization of work in
ports and docks. Wages are the price
paid for a particulur job done. If I am
& crane-driver or a winch-man or a
worker in ‘any other category in the ports
and docks, I do not expect that in ten
ports, there will be ten different wage
rates for the same work done, This is not
the way thatany scientific wage structure
is built,

We have asked for a certain wage
according to the skill, the worth of the
worker, his training, experience etc. You
cannot get round this by saying: *I

' cannot give more than Rs. 32 crores’.
Why Rs. 32 crores ? Why not Rs, 33
‘:rores; why not Rs. 31 crores ? Where

does this figure come from ? We do not

know anything about it. Arbitarily we
are told : **This is the amount. This is
all what we can give you. Take it'and,
do what you like.” This is why the
negotiations could not be properly finali-
zed,

I request the Minister, bocause I believe
he is also very eager for a settlement; 1
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suppose some talks will take place again
to-day, tomorrow or the day after
tomorrow; whenever he chooses; negotia-
tions can be resumed. I would request
him not to go about it in this way,
There are different items, different com-
ponents of the wage packet, as he knows;
and those must be taken up one by one,
and properly discussed; and a fair and
equitable. just solution for each of these
must be found, Then you can add up
the whole thing, and see how much it
comes to, If it comes to some figure
which is...

PROF. N.G. RANGA : It is done,

SHRI INDRAJIT GUPTA : No;itis
not being done. They have said : *‘Rs,
32 crores” What is the meaning of Rs.
32 crores—1 do not know. You have
given Rs. 200 crores just now to the coal
miners; and that rise in coal price has
been justified here in this House by
saying : ‘Oh, by Rs. 200 crores the wage
bill of the coal miners has gone up. So,
we had to increase the price of coal.” By
increasing the price of coal, they have
netted Rs. 500 crores, and made the wor-
kers the scapegceat for it,

You know what is happening in coal
mines, The Energy Minister is always
crying about the conditions in the coal
mines. You know what is happening in
steel plants. 1-1/2 million tonnes of
manufactured steel was lying unsold with
the SAIL, They arc not getting rid of
it. They are importing steel from out-
side. This is not the condition in ports
and docks. They were handling carge
tonnage, in all our ports together—from
75 millions tonnes, their handling has
gone upto 100 million toones. And
workers are being reduced im number.
They say there are two many surplus
workers. Those woikers are being slowly
weeded out, either through wveluntary
retircment or through compulsory retire-
ment or i1etrechment, or whatever it is,
So, then, we must proceed on the basis of
some legic, some principle. You cannot
simply, arbitrarily decide some round
amount and say, take this amount and do
whatever you like, That way negotiations
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will pot succeed. 1 koow the Minister
will say that if we go beyond certain
figures, then it will raise expenses of the
port, port charges and all that and that
ship owners and the shipping lines will
not be able to bear the burden; and
the result of that will b= that they will
not carry cargo, But let us go into
it,

There was & majof poris commission
set up by the government some years ago.
That major ports commission was of the
opinion that port dues and charges which
were being levied and rates which were
jow should be raised, But they have not
implemented that recommendation of the
major ports commission. Some of us
had some lime served on the port trusts
as members/trustees of the Boards. We
know how much money is being siphoned

. ways, wasted away; how crores of rupees
of demurrage, customs charges and otber
charges are being lost which could be
potential income of the ports; and so
much corruption is going on; so much
theft is going on. Oanly to make the
workers scape-goat of the whole thing
we cannot tolerate this. Somebody was
saying that workers do not have national
feelings; they do not understand the
country’s interest. Of course, in this
House, 1 do not expect to hear anything
different from that side. 1 never heard
all these people when lock-outs and
closures were going on, when big business
houses and monopolists kept their
factories closed for months and months
gogether, [ do not hear all these indig-
“pations from that lady who spoke and
these are the peopke bhere, nobody uttered
a single sound from that side at that
time. Factories producing cement, cloth
.and 0 many essential commodities were
lying closed in different parts of the
_country for months together, closed by the
employees, not by the workers, Nobody
said that you are anti-national; you are
destroying so much production of the
count ry,

PROF. N.G. RANGA : They are
being taken over by the Govern-
ment.
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SHRI INDRAJIT GUPTA : Nothing
is being taken over by the Government,
What is taken over by the Government ?
You have taken over a textile mill of
Tatas in Bombay. You cannot open it
now; it is remaining closed., .

PROF, N. G, RANGA : They are
losing.

SHRI INDRAJIT GUPTA : I know

this prejudice and bias against the workers
whenever they go on strike,

PROF. NG, RANGA : No, no.

SHRI INDRAJIT GUPTA : Yes,
What about those people who are merrily
evading crores and crores of rupees of
taxes ? Rs, 7000/- crores of tax cannot
be collected by Mr, Pranab Mukherjce
and the whole blame is put on other
people, I think you know what is the
rise in the cost of living. You know
under what conditivns they live. I do
not know if you have ever seen those dark
areas in bombay and Calcutta where the
dock workers live; they are not fit for

human habitation. They are living in the
filthiest/slums,

MR, DEPUTY-SPEAKER : Madras
Harbour is in my constituency.

SHRI INDRAJIT GUPTA : 15-20
workers are living in one hired room and
accordnig to shifts by which they work,
they use that room for sleeping. One lot
is slecping and the other lot is at work.
When one lot is working, the other lot
gets a chance to sleep, There are the
conditions under which they are living
and working, Have they been provided
with bousing 7 Now, if we ask for house
rent allowance at a certain level, they say,
we cannot pay; we cannot give you. If
you think that these workers are really
doing a major job for the country by
handling all this traffic at the ports
without which the country cannot survive,
you should have a different attitude to-
wards them.
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1 do not want to go into any further
detail. I do not agree with the figure

here about the total wage bill also. I

have go} my own figure. I find that it is
an inflated figure of the existing wage
bill of the port and dock workers; it is
not that much; it is less than that As
other friends here had said, the gap
which is there between what they had
offered and what the federations are
demanding, has to be bridged: and I
believe it can be bridged if -there is a
correct approach. You should not stick
rigidly to this figure, that you cannot
possibly give more than Rs, 32 crores,
What is the logic behind it ? We do not
know. So, I simply say that there is no
possibility of this strike fizzling out, If
anybody is living in an illusion that the
strike will fizzle out, or the workers® unity
will be disrupted, or that the Navy will
be able to break this strike, I think it is
better they do not go in for that kind of
an orientation because it is not only the
Port and Dock workers but lakhs and
lakhs of other workers in this country
who will come to the rescue of the Port
and Dock workers. We will give a call
for solidarity behind the striking workers
if an attempt is made to break their strike
by repressive methods of other methods.
And then this trouble will spread to the
other places. The other workers will join.
These are all important cities and towns
where the ports are located. We have
asked for parity, that the principle of
parity in the public sector should be
observed, What is wrong with it? 1
do not understand  Let the Minister tell
us that this principle of parity is wrong,
If it is something absurd we should not
ask for it, we will not. Just now some-
body said ‘at the minimum level® For
the lowest paid worker, at the minimum
level, should there be a parity, or should
there not be a parity 7 Why should one
fellow get a minimum wage which is high
and another a minimum wage which is
low? And, he has the same cost of
living and the same problems, housing
problems, same family requirements and
everything. We are trying to bring about
a standardised minimum payable pay
packet in the major industries and occu-
pations in the country, Does the Govern-
ment have any policy regarding this? They
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should tell us.

And in Paradeep, the Paradeep Port
was constructed in order to enable iron
ore from Keonjhar and Barbil and other
places to be exported, for which contracts
have been made to sell iron ore to Japan.
We cannot sell it to our steel plants,
Our steel plants are not able to consume,
unfortunately, all the iron ore what we
get from them. Now because of the
téchnological developments and big vessels
being employed, bulk carriers for carrying
this iron ore it is found that these bulk
carriers cannot operate in Paradeep Port.
It is not constructed to handle such big
ships. So, those people who want iron
ore imports do not want to send their
vessels to get iron ore from Paradeep
because the vessels cannot enter the port,
So, Paradeep Port is facing difficulties,
iron miners in Orissa are facing difficulties
they are threatened with closure, or
retrenchment and all that. Is it the
fault of the workers 7 [Is it the fault,
of the workers that at Calcutta the
traffic has gone down very much ? The
main exports from Calcutta traditionally
were tea and jute. These are the two
biggest items of export, value-wise, If
there is some recession in the jute export
market and in the tea market and these
people do not export so much as they
were doing previously, traffic gozs down
and then the work at the ports is reduced,
You say you have got surplus workers.
Are we to blame them for that 7 If the
workers do not have work there, then
close down the ports if you caa,
Close down Calcutta port or Paradeep
port, You will not do it I know,
So, that is not the way to set about. we
want more traffic. You see* the position
at Haldia, So much ¢f money was spent
for those conveyor systems, bultk hand!ing
systerns of various types, of bulk cargo.
Now cargo is not coming. Some cargo
is being diverted from West Bengal
and the [Eastern Zone to other
Ar:as.

PROF, N.G. RANGA : Why?

SHRI INDRAJIT GUPTA : [ do not
kaow why. [t is your Government. You
tell us, why all this conveyer systems aad
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bulk bandling machinery which has becn
installed in many cases is not able to
work up to iti capacity because there i<
no cargo. And then you will say that
“‘the Port is Ioosing ; therefore, the
workers cinnot by given wages,” And,
it is a strange argument. I do not under-
stand it. Anyway, these are the problems,
I think the Government should take a
deeper ook at it and have a more broad
and sympathetic attitude towards the
workers” demands and let the Minister
tell us what he proposes to do now to
resume the negotiatiuns so that an early
settlement can be reached on the basis of
the principle of parity with the public
sector in general, There is no reason
why the Port and Dock workers should
accept less than what is being given in the
recent—'months’ in the other industries,
especially the steel workers and coal
workers, steel workers particularly,
through their establishm=nts of SAIL
which are there in all the port towns.
In the very town where the ports are
situated, the workers are employed and
there are steel workers belonging to SAIL.
They are getting something which has
recently been given to them., But we are
asked not to ask for it, especially the
hRA and CCA. Whny not 7 They are
living in the same city and the same town.
There should be some principle in it.
Otherwise, tell us that the Government
does not accopt this principle at all. He
should tell us whether they are prepared
to implement this principle and that they
are not going to stick to this figure of
Rs. 32 crores. 1 want a piece of cloth
with which I can clothe myself properly,
I do not want a piece of cloth which will
make me look like a clown afterwards
with one hand and ome arm and no back
and all that. I must be properly dres-
wed.

‘So, please conmsider that and let us '

all try together to settle this thing to
the satisfaction of the workers 3o
that the work is resumed as soon as

possible.
MR. DEPUTY-SPEAKER : Now, let
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us get the reply from the Minister.
The time allotted for this was two
hours, Now we aro sitting upto
6.30,

(Interruptions)**

MR. DEPUTY-SPEAKER : I am not
going to aliow anybody. Do not record
anything, There is a limit for any-
thing, '

SHRI SATISH AGARWAL (Jaipur) :
My humble submission to you is that at
this point of hour we will not press for
quorum according to our traditions,
though the Members on the opposition
tide. are five times more than those on
the Treasury Benches, Five or ten
mir utes more do not’ matter. If one or
two Members want to speak you allow
them,

MR, DEPUTY.SPEAKER : All right,
there should be some rationale...

(Interruptions)

Mr. Rasheed Masood has already spoken
on behalf of his party. He is insisting
now, I can understand Soz's asking for
his speaking, Chitta Basu has not
spoken.

SHRI SATISH AGARWAL : All
right, permit him, Sir, We are not
adamant like the Government to strike a
balance, Out of the two you permit at
least one,

MR. DEPUTY-SPEAKER : Now Mr.
Soz and Chitta Basu will put some
questions and ask for some clarifica-

tiw.

PROF. SAIFUDDIN SOZ (Bara-
mulla) : Mr, Deputy Speaker, Sir, it was
unfair with me that you wanted me to
wait, Anyway I wanted to have the
privilege of speaking before Mr, Indrajit
Gupta. Stalwarts like Mr, Indrajit Gupta
have spoken, what can 1donow ? Butl

=+ Not recorded.
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have a definite point of view, You
earlier said that Kashmir had no port but
from Kashmir in ten ports the strike has
been organied. I represent my party
and I have lot of sympathy with the
workers who have gone on strike—not
for the strike but for the cause, The
cause is noble, They want bread, they
want . wage and even after the hon,
Minister makes up - his mind to sanction
Rs, 69 crores, there will be no parity
between them and other workers in public
sector undertakings., As a student of
economics, | know a little about industry,
So far as the shipping industry is con-
cerned, I will never repeat what others
have said but on a particular point the
stress will be absolutely mine and original
and not bookish. The point is that in
shipping industry, I know there is a
saying tha® unless they organise a strike
and wage, the officers there, the adminis-
trators there never listen to them. So,
this saying is correct and all the ten ports
must weap continuously for months, then
they will rise for the occasion. 1 have a
point to ask from the Minister why did
they not negotiate before 31st December 7
They must know it is not only the shipping
industry, they are generating a very
adverse demonstration effect throughout
the services because if this thing trickles
down to all the industries that when you
organise a strike then only the Govem-
ment responds and will increase the
wages, that will have a very adverse
effect, .

This time I feel the port workers have
a just demand before the Government but
there could be workers who have no just
demands but they may raise demands just
because of their negligenco, because of
their policy of drift. They have exhibited
the policy of drift in politics, they have
exhibited the policy of drift in economy.

Because of this policy, adverse demons-

tration effect will trouble all the industries
and the workers will feel that whenever
they organise a strike, they will get an
increase in their wages, This is a thing
which the hon, Minister should take into
consideration.

The Minister is standing on prestige.
I have point that even after he grants
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Rs. 69 crores, no parity will be establi-
shed. They have not gone deeper and
found what kind of corruption is going on
in all the ports and who is involved there.
Mr, Mohanty was making a point that
there is terrible indiscipline in the shipping
industry. This industry has been allowed
to remain backward and now the Minister
should rise to the occasion, I waot to
say one thing. Tomorrow or the day
after the Government will come forward
for a compromise. Mr. Indrajit Gupta
deserves all praise and congratulations
that he has told them that if the Govern -
ment adopt undemocratic methods, he
will organise other workers also, They
will rise to the occasion and the Govern-
ment will not be allowed to adopt
undemocratic methods. The Minister
therefore should not stand on prestige,
he should get in touch with the colleague
the Lahour Minister and solve this issue,
You have to solve this but you will waste
more time and make other workers also
come to the scene and then you will
resolve this. This is a policy of drift and
I condemn this policy of drift, I express
sentiments of sympathy with the workers
not because of strike but because the
Government has forced them to go on
strike,

SHRI CHITTA BASU (Barasat) ;: 1
will make only one point and .1 hope the
hon. Minister will reply to it, 1° think
the hon. Minister has taken note of the
spirit of the House. The spirit of the
House is that the Government should
take the initiative, immediately resume
negotiations and arrive at a settlement to
the dispute. While doing so, the hon,
Minister has to revise his earlier point of
view in regard to the negotiation that has
already taken place, use he has earlier
stated that the demands of the workers are
unrealistic and unreasonable,

Here I would like to quote from the
Business Standard and not from any left
party or trade union journal. According
to the editorial of Busimess Standard of
17th March : .

“'I‘hcpqrtmkmall over the world

enjoy a higber wage level than
the other public sector wor-
kers.” ) '
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So, this has been concerned even by
Business Standard that port woraers enjoy
a higher level of wages than the workers
in other public sector units.

As already explained, here the demand
is very simple, parity with the workers in
the steel industry. Calcutta is a port city
and also a steel city. The lowest paid
stee] worker gets Rs, 145 more than the
lowest paid port worker. What is the
rationale of it ? Can you justify it?
So, do not accuse the workers by stating
that they are not patriotic or that they
want to hold the nation to ransom., You
bave to justify your position when you
make this remark,

MR. DEPUTY-SPEAKER : What is
the.total emolument of a coal worker at
the lowest lovel ? Also, what is the
lowest total emolument of a Government
servant 7

SHRI CHITTA BASU : In Calcutta
the lowest paid worker in the steel indus-
try is getting Rs. 145 more than a port
worker; of course, this is excluding certain
items, The Minister should take note of
it and explain it,

Secondly, there has been increase in
productivity. There is a decline in the
number of workers. My point is that
whatever might have been the attitude of
the Government up till now, allow me to
say that it has pot been quite healthy,
I presume that it is not his mind ; I
presume that it is the Finance Minister
who forced him to take the attitude,

MR. DEPUTY - SPEAKER : Why

are Yyou putting one against the
other ?

«SHRI CHITTA BASU : What is the
reason of logic for Rs, 32 crores and not
Rs, 31 crores or Rs. 33 crores ? There-
fore, the specific suggestion which
emanates is this : accept the principle of
wage parity, accept the importance of the
port workers and try to win the confidence
of the port workers, ‘Don't uanecessarily
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rub them., And in this case, 1 want to
say with the Jeployment of the Navy—
1 don't throw a challenge; yes Army is
very strong; yes our Navy is very strong
and it may be that you can crush the
port workers® strike—you don’t know to
what situation you are leading the country
to. That will weaken the defence of the
country, That will * disturb the entire
social fabric, As a matter of fact, the
Army should not be deployed against any
section of the population. This is a very
disastrous step the Government has
taken, I think even at this late stage
the Government should withdraw the
Navy; otherwise tho situation may take a
worst turn,

Lastly, I don’t want to rub the whole
thing, since 1 feel that the immediate
settlement is to be arrived at on the basis
of a logic, of a principle, having regard
to the genuine demand of not only the
port workers, but the entire working
class itself. 1 say ‘this because the work-
ing class of our country have become
more conscious of the disparity and the
gap which has been created, Of course
it is not the creation of the workers. It
is not their fault, If there is any fault
of the workers, it is that they were not so
much organised and conscious of their
rights five or ten years ago, It is because
of this that the artificial gap and a lop-
sided wage-structurc. has been created.
Of course, he is not the person to
ratjonalise the whole wage structure. [
don't accuse him. But the whole thing is
that he should have some sympathy and
that he should have some logic and some
principle to abide by.

SHRT M, RAM GOPAL REDDY :
Very good, Sir.

MR. DEPUTY-SPEAKER : It would
not affect your industry,

SHRJ CHITTA BASU : Neither does
he require your assistance nor mine.

MR. DEPUTY-SPEAKER : Mr. Chitta
Basu, while you are speaking about the
national wage structure, he thought that
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also.

1
SHRI CHITTA BASU : Don't get
apprehended.

Therefore, my appeal to the Minister is
that he should really become Vijaya
Bhaskara i.¢. his victory should shine like
the Sun, if I have understood correctly
the meaning of it. So, he should attain
the victory by winning the hearts of the
port workers by replyjog on certain
scientific principle of wage structure and
not by being misled by certain bureaucrats
or some quarters particularly in view of
the fact that the business community
wants immediately the end of the strike,
It is not only we, but the people, who
finance this Business Standard and other
economic papers and who also want the
immediate end of the strike, because it
will have a disastrous effect not only of
tl ¢ economy, but on the whole of the
country. .

MR. DEPUTY - SPEAKER : Now.
Hon. Minister will speak.

SHRI SATISH AGARWAL : We
hope you will be generous as tl!e
Government has been to the, public

sector,
L]

THE MINISTER OfF SHIPPING
AND TRANSPORT (SHRI K. VLJAYA
BHASKARA REDDY) :
whether I am generous or not after 1

speak,

Sir, | am happy that nearly ten or
twelve Hon. Members have taken part in
the Debate and some of the stalwarts in
the Labour movement have given their
opinions.

Sir, there are some developments since
yesterday. After the Calling Attention
Motion was admitted and the discussions
took place in the Rajya Sabha, I made an
appeal again to the Labour leaders of the
four Federations to come back to _tho
negotiating table. There was a response

5
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from that side, Yesterday I recéived a
letter from impoitant leaders who are
here in Delhi saying that they are
ready to take part in the negotiations,
I have that letter. I had discussions this
morning with some of- the important
M.Ps, We will follow that up by fixing
a date and by talking to the labour
leaders, That apart, 1 would like to
clear some of the points which have
been raised by some of the hon. Mem-
bers. Shri Indraj.t. Gupta, one of the
stalwarts here has said somsthing. He
has not understood about the sum of
Rs. 32 crores which I have offered He
was often repeating that this is the
amount I was giving, nothing more,
nothing less and whether it was enough
for the shirt or not. 1 wou!d throw it
on their face and ask them to accept it,
That has not been my approach. 1 have
made it very clear in the Rajya Sabha
and 1 have made it very clear in my
negotiations, Shri Lawrence who is a
party to this negotiations knows it.
That was a beginning. This Rs, 32
crores according to me is a beginning
and is also a reasonable piece of cloth to
cover a good worker. But if they want
serge or other imported cloth, 1 am not
able to provide that, 1 wiH definitely
provide enough reasonably good cloth
and that was my view when I offer-
ed it.

15%, wage increase is not an unreason-
able thing, According to me the wage
Bill is 216. According to your calculation
itis 187. If it is 187, then it is 174%.
If you take the Jast wage agreement of
1980, it was 17.7%/. So, I started, even
according to your agun which I do mot
accopt, with 179, which I am sure you
know is reasonable. I said it is not a final
thing. It can be negotiated, and it can
be improved

SHRI INDRAJIT GUPTA : Itis an
interim offer ?
SHRI K. VYIUAYA BHASKARA

REDDY : No, it is not an interim
offer. It is a starting point for dis-
cussion,

SHRI CHITTA BASU : Starting
point for discussion. "
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SHRI K. VIJAYA BHASKARA
REDDY : Yes, That has been re-

SHRI CHITTA BASU : If this l?%
of yours is not a second thought ?

SHRI K. VIJAYA BHASKARA
REDDY : 1 do not want 10 go to this
or that, It will be on the negotiation
table, We can work out. But, un-
fortunately, this strike is thrust on us

and the nation,

In 1980 there was an agreement. The
negotiations started and went on for five
or six months, They gave strike notice
thrice gnd every time they withdrew and
there was no strike, Ultimately, they
signed an agreement.

Here is a point of appeal by me and
by my collegue Shri Veerendra Patil. In
the first notice they said we were going
on strike, I said and 1 am going to
repeat that this time I do not want to go
into the reasons. They have decided to
go'on strike, Thatis why the negofia-
tions could not further move. Otherwise,
according to me they could have reached
at something, Ewven taking for granted
that the negotiations for this agreement
could have been there, I started quite
early i.e. in August, In August, bipar-
tite discussions took place between the
IPA and Port Federations, They could
not reach an agreement. Later on, at
the Secretary’s level discussions took
place. The negotiations failed, at that
stage with 14%,. That they did not ac-
cept. Then I interfered. It is peculiar
to this Department. I am not interested
in getting involved in these things. If at
all T get involved, this is only to help
the agreement. It is as per the practice
with this Ministry, since all the three
agrecmenis were signed accordingly. The
same pattern we have followed, This
pattern is peculiar to this Ministry, We
are following the same thing, The strike
could have been avoided by them.

Another revealing factor is, which one
of the very important trade unionists of
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this Dock and Port workers told us and
it is a fact, that strike never took place
in March, Even if there was strike in
1978 or earlier, it was in the rainy
scason. March is a very good scason
for loadjng and unloading and they had
been avoiding that scason. I do not
know why they have chosen this ? The
last agreement was signed in January.
We started negotiations in August, The
negotiations even could have continued
for some more time. This good period
and a heavy loss to the nation could
have been avoided. We appealed to
them to withdraw the strike. But it did
not go through, The other thing is,
whether the strike is illegal or not, it is
an immaterial thin. But according to
the law, whatever Mr, Indrajit Gupta
has said , when the conciliatory procedure
is on, when 1 as the Minister inter-
vened...

SHRI CHITTA BASU :
not be the conciliatory officer.

You can-

SHRI K. VIJAYA BHASKARA
REDDY : For three hours, I have
heard all the hon. Members even the
hon. Members behind you very patient-
ly. You know at the regional level,
once the negotiation starts, the con-
ciliation also starts.

SHRI CHITTA BASU : That is not
the law,

(Interruptions).
SHRI K. VIJAYA BHASKARA
REDDY : Naturally the conciliation

automatically starts and if somebody dec-
lares strike, it becones automatically
illegal. That is the point. (Inrerruptions).

SHRI K. VIJAYA BHASKARA
REDDY : Sir, even now, one question
which everybody has been saying is about
the parity with the steel workers and
the coal workers. ’

SHRI SATISH AGARWAL : Mr.
Reddy, why they decide to go on strike
in the month of March is because there



457 Strike by Port &
v Dock Workers (Dis.)

was a photograph of Parliament which is
to be dissolved after the Budget session,
According to you, which is correct ?

SHRI K. VIJAYA BHASKARA
REDDY : 1do not want to say. But
you must ask the labour unions why they
chose the month of March,

MR. DEPUTY SPEAKER : Mr.
Agarwal. there is no photograph of Lok
Sabha. I am putting the record
straight, '

SHRI K. VIJAYA BHASKARA
REDDY : The parity question is the
thing which the ports cannot at this stage
bear, The port workers, according to
the earlier agreement—not this 1980
agreement—but earlier agreement, felt
that the gap was widening. To bridge
the gap, it is not possible at this stage
since the port position is not favourable
and it is more critical. Except Bombay
port, no other port is earning profit.
Mr, Biju Patnaik has said that the turn-
over is 8o much and the wage rate is not
even one per cent of the business handl-
ing. Wages are not calculated on that
basis.

PROF. AJIT KUMAR MEHTA :
Is the total profit less than Rs. 120
crores ?

SHRI K. VUAYA BHASKARA
REDDY : The aggregate profit is but
not the turnover.

SHRI CHITTA BASU : There is an
sggregate profit if all ports are put
together,

SHRI K. VIJAYA BHASKARA
REDDY : That is not thousands of
crores,

SHRI CHITTA BASU : I did not
py that.

SHRI X. VIJAYA BHASKARA
EDDY ! Mr. Biju Patnaik mentioned
other way. .
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MR. DEPUTY SPEAKER: Mr.
Chitta Basu, you are making Parliament
the .ncgotiating table and putting ques-
tions and replying and all that, Lethim
reply, You take your own decision,

SHRI CHITTA BASLJ : We are
not going ta sign the agreement here,

SHRI K. VIJAYA BHASKARA
REDDY : At least, it is my opinion that
the demands of the Ports Federation
which have been presented are not realis-
tic. I hope they will think in a realis-
tic way and try to come to some agree-
ment which will be entered into for
4 years, In the last agreement, there is
lot of gap between these workers and the
steel workers, We will try to reduce it.
I am not sticking on to Rs, 32 crores,
We can negotiate, But just with the
cost of Rs, 163 crores, can we imagine
329, wage rise every 4-years? Is it
practical or realistic or the financial posi-
tion of the ports can bear this -increase ?
Mr. Lawrence or Mr. Indrajit Gupta
and all of you are experts and you can
advise, We are all discussing all these

aspects,

On the other hand, on the question of
parity, that is a bigger issue. All the
public sector undertakings, political
leaders and then the Government are
thinking about it and I do not know
whether it is time to evolve certain for-
mula where every time the negotiation
need not be there, Once, like the DA
formula, if you come to some agree-
ment, automatically the wage structure
is revised. That may be in future, and
that is good. But as on today, it is not
possible to think of parity, Why are yow
thinking only for steel 7 Why don't you
ask for coal ? According to you, you
have given Rs, 200 crores. Why don't
you ask for coal 7 You feel yourself
that it is not realistic,

SHRI M.M, LAWRENCE : The gap
was created by the Government.

SHRI K. VIDAYA BHASKARA
REDDY : Don't throw everything on
the Goverament, What were you leaders

L
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doing ? You were the people who signed
the agreement there. Don't throw every-
thing on the Government. Somewhere
they have slipped. The slip is not because
of the Government. It was.an agreement
reached between the Government and the
labour leaders. The same four federa-
tions have been entering into am agree-
ment with the Government for the last
ncarly 20 years, The whole thing must
now take a right turn and we must try
to come to some agreement.

The loss to the nation thould not be
allowed and, particularly, the flow of
essential commodities should not be dis-
turbed, Some of the friends here have
been saying that the Navy should not
be put in confrontation with the labour,
That is not a correct approach to the
_problem. Some of the members said and
it is also a fact that the prices of edible
oil will go up. It is a scarce commo-
dity, When the flow is not uniform
and steady, the business people will try
to take advantage of it. Itis the res-
ponsibility of the Government to take
care of that. It is not to break the
strike, We have not attempted that way,
That has not been our approach at all,
But it is the responsibility of the Govern-
ment to sce that the essential commoli-
ties flow in a continuous and steady
. away ; that the refineries do not stop,
that the Super Thermal Power Station at
Madras runs ; that the kerosene is sup-
plied ; that the edible oil is supplied and

so on, It is with this purpose in view
that we have asked the Navy to
help us. .

MR. DEPUTY SPEAKER : The
trade unions also have informed you that
the flow of essential commodities will not
be disturbed.

SHRI K. VIJAYA BHASKARA
REDDY ; The trade upions have in-
formed us about the bandling of defence
cargo ‘and about the ecssential services,
like, clectricity, power and water, that
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type of things, not these things. In re-
;ardrto edible oil, they have not offered :
io regard to POL for the ‘refineries, they
have not offered ; in regard to kerosene,
they have not offered... '

SHRI INDRAJIT GUPTA: If they
) offer you everything, what is left out ?

SHRI K. VIJAYA BHASKARA
REDDY : Is it not the responsibility
ot the Goveroment 10 sec that the prices
donot go up? The Government can-
not shirk that responsibility, Please do
not take it as a confrontation ; that we
are putting the Navy in confroniation
with the workers.

SHRI INDRAJIT GUPTA :
are we mecting ?

When
When are you call-

ing us ?
SHRI K. VIJAYA BHASKARA
REDDY : I hope there will be a rea-

listic response this time from the labour
leaders. In response to my appeal, they
bave responded. We are likely to meet
soon and, I hope, everything will go

through well, About the parity issue, 1
appeal to the leaders of the fede-
rations...

MR, DEPUTY SPEAKER : You
can discuss the details with them,

SHR1I K. VUAYA BHASKARA
REDDY : The various items have been
discussed at various levels. So many
details have been discussed, Everybody
knows what it is, This was one of the
methods that I adopted and worked out the
details accordingly, If that does not satisfy
you, we can go into detzils and take up
every item and discuss it, That is not
a big problem., The problem is that the
approach should be realistic and that you
should think of/only a good decent shirt,
not of a luxurious suit, I think, in en



461  Strike by Port &
Dock Workers (Dls.)

atmosphere like this, when there is a
good response, I should not say more
but sit together and try to solve the
problem as carly as possible. I request
the cooperation of the hon. members in
this respect,

MR. DEPUTY SPEAKER : My
only appeal to both the sides is that no-
body shall take it as a trade union
struggle and negotiation and thus make

o
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it a prestige issue, Both sides must come
together and solve this problem.

19.01 hrs.

The Lt:‘k Subha then bdjourned till E‘leu)u
o/ the Clock on Friday, March 23,
1984(/Chaitra 3, 1906 (Saka).
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